CENTRAL ADM INISTRAT I\E TRIBUNAL
Principal Bench

O.A. No. 1891 of 1999

New Delhi, dated this the 30th August, 1999

HON'BIE MR, S.R. ADIGE, VICE CHAIRMAN (A)
HON'BIE MR. KUIDIP S INGH, MEMBER (J)

Dr, Prabha Arora, .
I-64-65, Lajpat Nagar I,
New De lhi-110024, . "~ §¥. Applic ant

(By Advoc ate: 2hri Navidn: Frakash)
Y

Versus

1, Government of India,
Planning Commiss ion, through
Secretary, ‘
Yojana Bhawan, Sansad Marg,
New Delhi-110001. '

2. The Under Secretary,
Planning Commiss ion,
Administration I,
Yojana Bhawan,
Sansad Marg,

New D lhi-11000L1 %

3. Dr, Prema Ramachandran,
Advisor (Health),
Planning Commiss lon,
Yojana Bhawan,
Sansad Marg,
New De lhi-110001 . .« Respondents

‘OaDER {Or
BY HON'BIE MR, S.R. ADITGE, VIE CHAIRMAN (A)
Applic ant impugns Respondents? order dated

27.8:99, terminating her deput ation pre-mature ly and
repatristing her to hersparent Office viz. the Airpocts
Author ity of India w.2.,f3 27.8.99.

2, We have heard applicant's counsel Skri Navin
Prakash. _
3 Our attention 4has be en djr:am to the representation

dated 28.8.99 submitted by applicant addressed to res pondant
No .1,
7




4. We dispose of this O, at this stage with

a direct ion to R=1 to dispose of the aforessid reprosent ation
by means of speaking and -easoned order under intimation

to appl_u'c ant within on2 50Mh from the date of receipt

of acopy of this order’# T1ill the aforesaid orders are
passed mespondents shall not compel applicant to join

the Airports A-;tho£ity of India pursuant to the Notific at ion
dated 27.8.99,

5, It any g;rievanc‘e still SurviVeS__afte; the
disposal of the applicant's aforesaid representation

it will be open to applicant to agitate the same through
appropriate original proceedings in acéc»dame with

law if so advised,

6. - The O,A, stands disposed of L£cordingly,
No costs .t

l'@w}jlﬂ?/ ¢/@o& .
(KUIDIP S INGH ) (S.n. ADICE ) -
Member (J) Vice Chairman (A)
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